BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

CRL.M.C. [SH] 18/2013
With CRL.M.C. [SH] 17/2013
CRL.REVP [SH] 46/2012
CRL.REVP [SH] 47/2012
CRL.PETN [SH] 11/2013
CRL.PETN [SH] 12/2013

14-8-2013

Mrs. P.D.B. Baruah, learned counsel appearing for the
petitioner prays for 2(two) weeks’ time for filing rejoinder affidavit.

Mr. V.K.Jindal, learned Sr. counsel appearing for the
respondents submits at the Bar that additional affidavit had been
filed at least a couple of months ago. In such circumstances, only
2(two) weeks’ time is granted as a last chance to the petitioner for

filing the rejoinder

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

CRL.PETN [SH] 18/2013
With CRL.REVP [SH] 46/2012
CRL.REVP [SH] 47/2012
CRL.PETN [SH] 11/2013
CRL.PETN [SH] 12/2013

14-8-2013

List this case on 28-8-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

M.C.[SH] 263/2013
In WP(C)[SH] 225/2013

In view of the order passed in WP(C)[SH] 225/ 2013, this Misc.
Case also stands disposed of.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

M.C.[SH] 264/2013
In WP(C)[SH] 226/2013

In view of the order passed in WP(C)[SH] 226/ 2013, this Misc.
Case also stands disposed of.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

M.C.[SH] 265/2013
In WP(C)[SH] 227/2013

In view of the order passed in WP(C)[SH] 227/ 2013, this Misc.
Case also stands disposed of.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

M.C.[SH] 266/2013
In WP(C)[SH] 228/2013

In view of the order passed in WP(C)[SH] 228/ 2013, this Misc.
Case also stands disposed of.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

M.C.[SH] 267/2013
In WP(C)[SH] 229/2013

In view of the order passed in WP(C)[SH] 229/ 2013, this Misc.
Case also stands disposed of.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

WP(C)[SH] No. 73/2013

14-8-2013

Mr. S.Sen Gupta, learned Govt. Advocate appearing for the
respondents submits at the Bar that affidavit-in-opposition on behalf of
the respondents will be filed in the course of the day.

List this case again on 28-8-2013.

In the meanwhile, petitioner may file rejoinder affidavit, if so,

advised.

CHIEF JUSTICE (ACTING)
S.Rynjah



BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

WP(C)[SH] 215/2013

14-8-2013

Mr. H. Kharmih, learned Govt. Advocate appearing for the
respondent No. 1, 2 and 3 prays for 4(four) weeks’ time for filing affidavit-
in-opposition.

Prayer is granted.

Learned counsel appearing for the petitioner is directed to furnish
the copies of the present writ petition to Mr. H.Kharmih, learned Govt.
Advocate appearing for the respondent No. 1, 2 and 3 within 48 hours.

List this case again on 11-9-2013.

CHIEF JUSTICE (ACTING)
S.Rynjah



